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BEFORE THE NATIONAIL GREEN TRIBUNAL.,
ZONE BENCII, KOILLKATA.

Original Application No. 02 of 2021

In the ns\:r of’:

Kishore Chandra Pal & Others ... Applicants 3\

-Versus-

-

Statc of Odisha and others Respondents

COUNTER AFFIDAVIT
ON BEHALF OF RESPONDENT NO. 3

I, Sri Akshaya Kumar Mallick. aged about 53 years, S/o. Sri
Narayan Mallick. at present working as Collector. Jajpur, AUPO/

Dist-Jajpur, do hereby solemnly affirm and state as follows: -

l. As per the order of Hon'ble NGT in OA No: 02/2021. 1 do hereby

submit the present affidavit,

1o

That 1 have gone through the averments made in the original

application filed by the Applicants and understood the contents and
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/,
3. That, at the outset, I deny all the averments and contentions raks{\g? OF A 0\ i

in the Original Application, except those which have been
expressly admitted by me herein below. Any allegation, averment

and/or contention not specifically admitted shall be deemed to have

been denied.

4, That the present original application has been filed by the

Applicants inter alia with the following prayer;

(13

1. To hold and declare that the allotment order dt.
27.10.2020 is totally illegal.

2. To direct the respondent no 5 not to take any step for
lifting of sand awaiting the order passed by Hon'ble
Tribunal.

3. To fix accountability on public authorities for their in-
action and to allow the criminal proceeding against the
public authorities who have allowed the bid in violation of
norms, guidelines and decisions of the Hon'ble Supreme
court of India

and different High courts.

And be pleased to pass other order /directions as may be
deemed fit and proper (including appropriate moulding of
reliefs in the bonafide interest of justice.

And for which act of kindness the Applicants shall ever pray
as in duty bound”

5. That at the outset, your deponent submits that the present original

application is wholly misconceived and devoid of merit, which d QA
\J
AR
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is submitted that the Applicants does not have any locus to

maintain this original application since the averments made in the
application is without any basis and none of the averments have

been backed by any documentary evidence, \

That the contentions raised in the synopsis of the case in the
original application is disputed and denied infoto except those
which are matters of records. It is submitted that the Tahasildar,
Vyasanagar has settled the newly created sairat source namely
“Ranapal Baitarani River Sand Quarry” in favour of the
Respondent No.5 (Sunil Kumar Mallick) as per the provisions of
Odisha Minor Mineral Concession Rules, 2016 and amendments

thereto (hereinafter referred as OMMC Rules, 2016).

It is submitted that the arguments raised by the Appellants in
the Original Application are completely spurious. Hence, the
deponent is enumerating the actual facts of the case for proper
adjudication of the present dispute and the same is set out

hereunder for ready reference of this Hon’ble Tribunal;

i.Since the present sand sairat source was in the process of being

leased out for the very first time, a joint field visit was
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conducted by the Revenue Inspector, Ramapal Circle, RGVQOF 00\/
—

Supervisor, Vyasanagar Tahasil, Assistant Engineer, Rudhia

Irrigation Section and Tahasildar, Vyasanagar on 27.12.2019.1t

was found that the proposed sand -sairat-source will not affect /

the river embankment, irrigation canal and it is 500 metres from

the bridge. No human habitation is nearby the sand sairat

source. In view of such report, a proposal was moved for

creation of a new sairat source in Ranapal Baitarani river sand

quarry. Copy of the joint field visit report dated 27.12.2019 is

annexed herewith as Annexure-1.

ii. On 24.08.2020, the Tahasildar had issued a notification for
auction of the sairat source namely “Ranapal Baitarani River

Sand Quarry” for a term lease of 5 years vide Notification

No0.5220 dated 24.08.2020.

iii.Pursuant to such notification, the present Appellants filed a writ
petition being W.P. (C) No. 22725 of 2020 challenging the
auction notice issued by the Tahasildar, Vyasanagar vide
Notification No. 5220 dtd. 24.08.2020. The said writ petition
was disposed of by the Hon’ble High Court of Orissa, Cuttack

vide order dated 14.09.2020 wherein the Hon’ble High Court

™
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N
directed the Collector, Jajpur to dispose of the representatiorf)c 0‘\/

A
7

-~ -

filed by the Appellants after giving an opportunity of hearing to
the parties and to adhere with the principles of natural justice
while disposing of such grievance petition. The relevant portion
of the order is quoted hereunder for ready reference;

“Xxx  xxx  xxx

Considering the contentions raised by learned counsel for
the parties and after going through the records, since the
petitioners have admittedly agitated their grievances before
the Collector, Jajpur by filing a representation in Annexure-
4, which is still pending, the interest of justice shall be best
served if the same is directed to be disposed of by affording
opportunity of hearing to the parties. Needless to say while
disposing of Annexure-4, the representative of village
Ramapal, preferably local Sarapanch, shall remain present
and put forth the grievance of the villagers before the
Collector, Jajpur, so that in compliance of the principle of
natural justice, the Collector can dispose of the same in
accordance with law as expeditiously as possible, preferably
by 29.09.2020. Till then, action taken pursuant to Annexure-
I_shall not be given effect to. Needless to mention that the
representative of villagers will appear before the Collector,
Jajpur on21.09.2020, so that the Collector can fix a date of
hearing and dispose of the grievance petition within the time
granted by this Court. It is made clear that this Court has
not expressed any opinion on the merits of the case.

iv.In consonance with the directions issued by the Hon’ble High

Court of Orissa, and complying with such order, the Collector,

Jajpur has initiated a Misc. Case bearing No. 24 of 2020. g(%
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SN
Thereafter, a notice was issued to the Appellants as well eNQF_gL '

Respondent No. 5 to appear before the Collector, Jajpur on
01.10.2020 at 10:30 A.M»either personally or through their
advocates along with their wfitten submission if any for hearing
of the case. Furthermore, the Tahasil’dar, Vyasanagar was also
directed by the Collector, Jajpur to submit its written statement
regarding the lease of sand sources at different places such as
Sanla, Mukundapur, Salaba, Ranapal and Dhanatri of River
Baitarani and whether these quarries affected the Ranapal

Village or not.

v.Moreover, the Executive Engineer, Rural Works Division, Jajpur
was also instructed vide office letter No-13298/dtd.22.09.2020
to submit its enquiry report on the possibility of whether any
damage will be done to the roads in the Ranapal area as per the
grievances raised by the Appellants of the said village. Copy of
the letter No-13298/dtd.22.09.2020 issued by the Collector,

Jajpur is annexed herewith and marked as Annexure-2.

vi.While the matter stood thus, the Collector, Jajpur vide office letter
No. 13386 dtd. 23.09.2020 also instructed the Executive

Engineer, Irrigation Division, Jajpur along with the Geologist,

L
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Jajpur and Tahasildar, Vyasanagar to jointly inspect the mini
area of the Ranapal Baitarani river sand bed and to submit a

detail factual report of the same.

vii. On 26.09.2020, again a field visit was conducted by the Geologist, /
Collectorate, Jajpur, Tahasildar, Vyasanagar and Executive
Engineer. As per the report, it was found that the present sand
sairat source was found fit for carrying out quarrying
operations. Copy of the report dated 26.09.2020 is annexed

herewith as Annexure-3.

viii.On 28.09.2020, a report was also given by the Office of the

Executive Engineer, Jajpur Irrigation division to the L
Respondent No.3 wherein it was inter alia stated that the
present sairat source is fit for quarrying operations. Copy of the

report dated 28.09.2020 addressed to the Respondent No.3 is

annexed herewith as Annexure-4.

ix.Thereafter, basing on the submissions of all the parties and field
enquiry reports and after hearing the parties, the Collector,
Jajpur has disposed of the Misc. Case No. 24 of 2020 vide order
dated 08.10.2020 wherein a direction was issued to the

Tahasildar, Vyasanagar to ensure the suggestions given by

Jud”
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of lifting, stoppage of operations relating to lifting during

monsoon season etc. to be complied with. Furthermore, it was
also directed to include the aforesaid stipulations in the
agreement with the successful bidder and carry out pillar
posting at the cost of lessee to mark the quarry area in order to

prevent any illegal mining.

x.It is pertinent to note that on 21.09.2020, after the auction was
conducted for the present sand sairat source, Ranjan Kumar
Pattanaik was selected as the successful bidder and intimation
was sent to them vide Form-F to convey his acceptance to the
terms and conditions and to further deposit Rs 64, 56,744 as
security deposit. Copy of the letter dated 21.09.2020 issued by
the Tahasildar, Vyasanagar is annexed herewith as Annexure-

S.

xi.However, various complaints were received by the Collector,
Jajpur regarding the genuiness of the solvency certificate
submitted by Ranjan Kumar Pattanaik. In this regard, the
Tahasildar, Vyasanagar vide its letter dated 24.09.2020 to the

Tahasildar, Narsinghpur to verify the veracity of the solvency
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)
certificate. In reply to the same, vide letter dated 22.10.2020 thLe?‘ 0

Tahasildar, Narsinghpur intimated that the solvency certificate |
submitted by Ranjan Kumar Pattanaik is not in his individual /
capacity and rather, the .;a'me is in the capacity of Chairman,
Gurukrupa Charitable Trust.‘ ‘Thus, in view of incorrect
solvency certificate submitted by him, it was decided that the
present sand sairat source will not be settled in his favour. Copy
of the letter dated 24.09.2020 issued by the Tahasildar,
Vyasanagar and copy of the letter dated 22.10.2020 issued by

the Tahasildar, Vyasanagar are annexed herewith as

Annexures-6 & 7 respectively.

xii. Thereafter, in view of the disqualification of Ranjan Kumar
Pattanaik, the 1% bidder, it was decided that the present sand
sairat source will be settled in favour of the 2" highest bidder,
Respondent No.5. The Tahasildar, Vyasanagar vide its letter
dated 27.10.2020 in FORM-F, intimated the same to him for
conveying his acceptance to the terms and conditions. Copy of
the letter dated 27.10.2020 in FORM-F issued by the

Tahasildar, Vyasanagar to the Respondent No.5 is annexed

ot
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sand sairat source on 26.06.2020 by the Deputy Director,

Geology. Copy of the letter dated 26.06.2020 issued by the
Deputy Director, Geology is annexed herewith and marked as

Annexure-9.

terms and conditions and has also deposited the security deposit ,
as per the provisions of OMMCR, 2016. As it stands, he is
eligible for grant of sand sairat source.
xiv.It is also relevant to state that as per the provisions of OMMCR,
2016, the mining plan has been duly approved for the present
!

xv.At this juncture, it is pertinent to state that the agreement for the
sairat source has not been executed with Respondent No.5 even
though there are no impediments for such execution and no
quarrying operations have started till now. Furthermore, before
execution of the agreement the instructions given by the

Collector, Jajpur will be strictly adhered to.

Hence, keeping in view the aforesaid facts and circumstances of
the case and the manner in which the Collector, Jajpur has
conducted the case complying with the order dated 14.09.2020

passed by the Hon’ble Court of Orissa, it is amply clear that no

o d”
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the Collector, Jajpur nor by the Tahasildar, Vyasnagar. Therefore,

the vague averments raised by the Appellants that the matter was
not heard and the tender was finalized without hearing the
Appellants personally is completely bogus and the same is also
clear from the averments made'byt the Appellants in para 6 of the
synopsis of the case. It is further submitted that the tender was
finalized only after hearing of the parties and after duly addressing

the grievances of the Appellants.

It is further pertinent to mention that on 27.07.2021, the
Environment Clearance was duly obtained by the Respondent No.
5 and the Consent to Operate. and Consent to establish was also
granted by the State Pollution Control Board, Jajpur, Odisha.
Hence, it is respectfully stated that the contentions raised by the
Appellants that necessary clearances have not been obtained are
baseless and erroneous in nature. Copy of the letter No.
1812/KNG/SDQ/73  did. 27.07.2021 and letter No.
1814/KNG/SDQ-73 dtd. 27.07.2021 issued by the State Pollution
Ord lettere doted 06:0%.2024,
Control Board,\are annexed herewith and marked as Annexure- 10

(Colly).
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10.

12

That it is humbly submitted that the stipulations and cheA?.
prescribed in the Sand Mining Management Guidelines, 2020 and.
Sustainable Sand Mining Guidelines, 2016 have been scrupulously
followed. The site has been duly inspected twice by the concerned
authorities and survey hasybé'é_r}“carried out. It is also submitted that
necessary measures will be tak.eagv to stop any illegal mining and
environmental degradation. No quarrying operations will be carried

out during the monsoon season and the quarrying operations will

be done after pillar posting is carried out.

That the Respondents crave leave to respond to the averments in

the original application, in seriatim as follows:

That the averments made in Paragraphs 1, 2, 3,4 and 5 of the
petition are disputed and denied except those which are matters of
records. It is submitted that the Collector, Jajpur after conducting a
thorough inspection and taking into consideration the various
reports filed by the concerned authorities has settled the sairat

source namely “Ranapal Baitarani River Sand Quarry”.

Moreover, the allegations with respect to alterations of the

physical characteristics of the river and river bed and which will

d?
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13

further impact the eco system and affect the habitat, plants an ¥o) ‘

animals etc. are vague in nature and are not supported by any
evidence. The Appellants gave failed to put forth any evidence
before this Hon’ble Tribunal that if quarrying operations are
conducted in Ranapal Baitarani River Sand Quarry, then there will
be serious environmental repercussions. Hence, the Applicants are

put to strict proof of the same.

It is further submitted that quarry in the Ranapal Baitarani
River Sand Quarry will not at all affect the water level and no
scarcity of water whatsoever will be there and the agricultural
operation will not be hampered which is quite evident from the
reports filed by the concerned officials. Hence, the Collector,
Jajpur was quite concerned about all this issues before declaring
the sairat source in the Ranapal Baitarani River Sand Quarry fit for

auction.

Save and except what are matters of record, the averments made in
paragraph 6, 7, 8, 9, 10 and 1lare disputed and denied. It is
submitted that from a bare perusal of para-10 of the original
application itself it is amply clear that the Collector, Jajpur has

issued notice dated 21.09.2020 to the Appellants for hearing of the
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concerned parties and after proper application of mind the
Collector, Jajpur has disposed of the representations. Any action
pursuant to the tender notice has been carried out after the order
has been passed by the Cbllector. Furtﬁﬁermore, the tender was
finalized thereafter on 27.10.2020. Hence, the averments raised by
the Appellants that opportunity of hearing was not granted to the

Appellants are not sustainable in the eye of law.

Save and except what are matters of record, the averments made in
paragraph 12, 13 and 14 are disputed and denied. At the cost of
reiteration, it is submitted that the Collector, Jajpur was conscious

about all the practical issues before declaring the said sairat source.

The relevant portion of the order dated 08.10.2020 in Misc. Case

No. 24 02020 is quoted hereunder for ready reference;

“Xxx xxx  xxx

4. Ranpal Baitarani River Sand Quarry

The Sairat Source namely Ranapal Baitarani River Sand
Quarry has been created newly over the land schedule as

mentioned below:

Land Schedule
Mouza | Khata No. Plot No. Kisam Area
Y
Govt.of Odisha
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Ranapal | 382 1471 (P) Nadl 12.00 o/0 66.83
(A.AJA)

Total 12.00

The sand sairat source is coming under the safety zone
taking into account the structural parameters, locational
aspects, flow rate etc. for carrying out mining in proximity
to any bridge for embankment which was worked out with
the Asst. Engineer, Rudhia Irrigation Section, Rudhia
covering 300 meters distance from the river embankment.
There is no agricultural land, habitation, monuments in
between the sairat area and the river embankment. There is
no breach for threat of embankment due to flood near the
source in past years and current year. The auction of sairat
lease area does not affect the communal right of the general
public and the easement right of the people will not hamper
as per OMMC Rules, 2016. But the quarry should not be

operated during monsoon season.
Xxx  xxx  xxx”

Hence, from a bare perusal of the aforesaid order, it is amply clear
that the Collector, Jajpur has dealt with all the issues raised by the
Appellants and thereafter keeping in mind the safety of all the
villagers and after being satisfied that no agricultural land,
habitation, monuments is coming in between the sairat area and the

river embankment, the Collector, Jajpur has earmarked the sairat

Govt.of Odysh,
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source for quarrying operations. Further, it has also been noted that
the Ranapal Baitarani River Sand Quarry will be operated for the
first time and therefore, the allegations of the Appellants relating to

environmental degradation is without any basis.

Save and except what are matters of record, the averments made in
the grounds of the original application afe, disputed and denied. It is
submitted that the Respondent No. 3 and 4are well aware of all the

existing laws and the guidelines issued by the State Government

the Appellants in the present Application has any relevance to the

present issue at hand.

At the cost of reiteration, it is further submitted that the
agreement for the sairat source has not been executed and
operation of the source has not yet commenced. Hence, at the time
of execution of the agreement, the instructions issued by the
Collector, Jajpur will be strictly adhered to during the operation of

the source. Hence, it is clear that no mining has yet been done on

80
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the sairat source namely Ranapal Baitarani River Sand Quarry. OF 09\///
NI LT

as such no cause of action arises for the Appellants to move this
Hon’ble Tribunal. The present Application is based purely on
apprehension. Therefore, on this score also, the original application
is liable to be dismissed with exemplary costs.

Y

»

It is submitted that the Appellant have approached this Hon’ble
Tribunal with unclean hands and is not entitled to any equitable

relief in its favour.

It is submitted that the original application under reply is
misconceived, not maintainable and even otherwise deserves to be
dismissed on the ground of non-production of material evidence to
prove their alleged claim. It is submitted that the Grounds urged by
the Appellants do not make out a case for the reliefs as sought for.
In view of the averments made above, since the petition does not
merit consideration, the Appellants are not entitled to the reliefs
sought for in the petition under reply including the petition for
interim reliefs. Hence, it is prayed that the Original Application be

dismissed with exemplary costs in order to deter the Appellant

[, 4
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the present application being devoid of any merit is liable to be

dismissed.

4. That the answering deponent craves leave of this Hon'ble Tribunal

to add. alter or amend the counter affidavit or if necessary.

I5. That the averments madc in the present application which have not

been specifically admitted arc deemed to have been denied.

6. That the facts stated in this counter affidavit are true to the best of

my knowledge and based on records.

Identified by

ate DEPONENT

VERIFICATION

I Sri Akshaya Kumar Mallick. aged about 53 vears. S/0. Sri
Narayan Mallick. at present working as Collector. Jajpur. AUPO/ Dist.-
Jajpur. do hereby verify that the contents of the above aflidavit are true and
correct to the best of my knowledge and derived from official records and
that nothing material has been concealed therefrom.

Verified at Jajpur on 18-08-202]
VERIFICANT=S ———w__

Certificate

Certificd that duc to non-availability of cartridge papers,

plain papers are usc%‘i\e Deponent above named bing igenutied

j Adv
by sri.. verseersensients
C\,{ o¥1 oath states before me that the above

’ contains are true to the: of mylout A te
Knowiedge ant belief d Q{
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FIELD VISIT MEMORANDUM FOR THE PROPOSAL OF CREATION
OF A NEW SAND SAIRAT SOURCE NAMELY RANAPAL BAITARANI
RIVER SAND QUARRY FOR A PERIOD 05 (FIVE) YEARS

For the proposal of creation of a new sand sairat source namely
Ranapal Baitarani River Sand Quarry over the schedule of land as
mentioned below for a period of 05 (Five) years, the field visit has been
conducted by the Tahasildar, Vyasanagar, m?xxiﬁz:ﬁ:{fmﬁ“
Revenue Supervisor, Vyasanagar Tahasil & Revenue Inspector, Ranapal
on RT:AR X049 1t is observed that the proposed sairat source will
not affect the river embankment, irrigation canal, aycut area, etc. It is
beyond 500 mts from the bridge. There is no growth of trees or plants
over the case land and connected with suitable approach road. No illegal
activity of minor mineral is going from the said plot. There no school,
temple & human habitation is nearby. There is high potentiality for lifting
of sand. Besides that the said proposal of sand sairat source is coming
under the safety zone taking into account the structural parameters,
locational aspects, flow rate etc. for carrying out mining in proximity to
any bridge or embankment. The propdsed source fulfills all the criteria
as per Odisha Minor Mineral Concession Rules, 2016 for creation of new
sand sairat source.

Land Schedule

Mouza Khata No. Plot No. Kisam Area (in Ac)
J 1 2 3 4 5
3 382 - ' »
; .
| Ranapal (A.AL.A) 1471 (P) Nadi 12.50 o/0 66.83
TOTAL 12.50

94
, ]
=) SlieSha
22N \Z :
Revenue Inspector, Reverfue Supervisor (\g\“;‘-;-T ; Vyesanagar

N0

Revenfesdctor REYENUE SUPERVI. R
i SANAGAR TAHASIL TS
Ranapal Circle VYA G PZ“ \’\d\'&v Tanasidar, Vyasanagar
Tru@Copy attested Jajpur Road

Collector, Jajpur
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/L COLLECTORATE, JAJPUR
' Ph. 06728-222001 (0) 222330 ® FAX-222087
E-mail: dm-jajpur@nic.in

e e E (Revenue Section) i
| . Letter No__ %}"] L /Date 2209 oo \‘;)/\'L
. \AE
From, m"\

: ,‘73( y __Shri Chakravarti Singh Rathore, IAS

Collector & District Magistrate,
Jajpur

The Executive Engineer,
R.D.-1, Jajpur.

Sub: Filing of WP(C) No. 22727 of 2020 in Hon'ble High Court — conducting of maquiry

about the claims of the petitioner and submission of report there on.

The villagers of Dhanatri under Mulapal G.P. of Vyasanagar Tahasil have filed a
WP (C) No. 22727 of 2020 regarding auction of sand sources near Dhanatri village
Accordingly they have submitted a representation narrating the facts which is attached
herewith for your information.

You are therefore reque%ted to please conduct an inquiry as to possibility of
further damage to road if the same is allowed for early disposal of the court's direction.

Yours faithtully,

Collector & fjl\/l Jajpur

3

Collector & D M, Jajpur
Memo No. \)\10< Jdt ’}),M PR

Copy forwarded to the Tahasildar, Vyasanagar for information & necessary
action. He is requested to render hecessary co- opera‘non to the Executive Engineer,

RD-1, Jajpur. h I qg

N Collector & D M, Jajpur
Memo No. \}5)10 _\ /dt. 'AN\)“} Lode

(‘opy forwarded to the Sub- Collector Jajpur for information & necessary action.

Memo No. Br«lc’]ﬁw Jdt. 3\") U!DOQ(’

Copy to Petitioners for information & necessary action

Collector & D.M, Jajpur
Memo No. \?3/} O>\ /dt. (()\\L OL] 3'“3”
Copy forwarded to Bench Clerk to Collector for information & necessary action
True Copy attested %

W Sollec tor’é b &A Jajpur

Collector, Jajpur
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OFFICE OF THE TAHASILDAR, VYASANAGAR, JAJPUR ROAD
Pin-?SSGi?,?ﬁ:06?26~3262€35,E‘«maﬁ:tdrvyasaﬂagar@gma?ixiom

Letter No._2 {24 /pate. X6 09. 2020

The Collector & District Magistrate, Jajpur.

To

Sub: Submission of joint inspection report on mining lease area of
Baitarani river sand bed in connection to W.P(C) N0.22725/2020 &
22727/2020.

Ref: Collectorate, Jajpur letter I\so‘3;3386/%\:/&23.09»2@2{3‘
Sir, ,,

In inviting a kind reference to the above noted subject, T am to
submit herewith the joint inspection report dt.26.09.2020 on mining lease
area of Baitarani river sand bed conducted by the Executive Engineer,
Irrigation Division, Jajpur, the Geologist, Collectorate, Jajpur and the
Tahasildar, Vyasanagar in connection to W.P(C) NG.22725/2020 &
2272712020 for your Kind information and necessary action,

Enclosure: As above (07 Pages)
Yours fFaithfully,

}

Tahasildar, Vyasanagar
Memo No.é'\z%gﬁmﬂ}ate‘ Ab: LN 2025
Copy to the Executive Engineer, Irrigation Division, Jajpur /
Geologist, Collectorate, Jajpur for information,
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Tahasildér, Vyasanagar

True Copy attested
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Collector, Jajpur



AS per the Order of the Hon'b
connection to W.P(C) _&6.,2-272512929 & 22727/2020, the Collector &
District Magistrate, Jajpur vide letter No.13386/Rev/dt.23.09.2020 has
constituted a‘comm.i-ttee Ccomprising of (i) the Executive Engineer, Irrigation

Division, Jajpur (ii) the Geologist, Collectorate, Jajpur & (lii) the Tahasildar,

g

the mining lease area of Baitarani river sand bed and Submit the factual
report by 27.09.2020 for passing an order. In pursuant to the above order,
3 joint'Inspection was conducted on 26.09.2020. The following membpers
were pr’e_s‘ent during joint inspection,

1. The Executive Enginéer, Irrigation Division, Jajpur.

2. The Geologist, Collectorate, Jajpur,

3. The Tahasildar, Vyasanagar.

The“-*fb?fifigwings observations were found during' the joint inspection
with respect to sairat wise minirg-ease area of Baitarani river sand bed,

(1)  Sanla-II Baitarani River Sand Ouarr
1) The sairat source namely Santa-II Baitatani River Sand Quarry has

been created newly over the land schedule as mentioned below after
~observing all formalities as per Odisha Minor Mineral Rules, 2016.

e e o e —.kand Schedule
| Mouza | Khata No. | Plot No. [ Kisam | Area (in Ac) :'

i

!

| 301 (A.ALA) 1’ 02(P) | Nadi | 12.00 0/0 108.97 |
) i . ._,,_-.,._h_.__...,__i

o I

2) The sand sairat S.ouﬁié_. Is coming under the safety zone taking into
account the structural péfémete-rs, locational ‘aspects, flow rate etc.
for carrying out mining in proximity to any bridge or embankment
which was worked out.with the Assistant Engivneer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Sa_gpla%i Ei‘%ﬁfarani River Sand Quarry and nstructed to

- auction the source in 05 years | I JRaseg basis.

Collector, ]3““"'
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4) The vmining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

5) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 28,430 cum which fetches good Govt. revenue and the
auction can prohibit the theft of minor mineral.

6) The lease area is 100 meters distance from the river embankment.

7) There is no agriculture land in between the sairat area and river
embankment.

8) The river embankment is sustainable for transportation of sand by
light vehicle from the sairat as a number of vehicles carrying illegal
sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past
years or threat of same in current year,

10)There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water
in time of flood. It requires to be excavated through auction of
sand.

12) The auction of sairat lease area does not affect the communal right
of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016.

14) In  view  of above  aspects, the Notice  bearing
No.5220/dt.24.08.2020 was issued to auction Sanla-II Baitarani
River Sand Quarry in long term basis for 05 years and the bidder
for the auction has been finalised on dt.16.09.2020. Subsequently,
the successful bidder has been intimated in ‘Form-F,

(ii) Makundapur-I1 Baitarani River Sand Quarr

1) The sairat source namely Makundapur-II Baitarani River Sand
Quarry has been created newly over the land schedule as
mentioned below after observing all formalities as per Odisha Minor
Mineral Rules, 2016.

Land Schedule
- Mouza Khata No. Plot No. Kisam Area (in Ac)

Makunda.pur 1029 (A.A1.A) | 3078 P)| Nadi 12.00 0/0 90.35
~ TOTAL True e‘%? g 12.00
S —=~

Collector, Jajpur
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2) The sand sairat source is coming under the safety zone taking into
account the structural parameters, locational aspects, flow rate etc.
for carrying out mining in proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Makundapur-II Baitarani River Sand Quarry and
instructed to auction the source in 05 years long term lease basis.

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

5) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 10,040 cum which fetches good Govt. revenue and the auction
can prohibit the theft of minor mineral.

6) The lease area is 200 meters distance from the river embankment.

/) There is no agriculture land in between the sairat area and river
embankment.

8) The river embankment is sustainable for transportation of sand by
light vehicle from the sairat as a number of vehicles carrying illegal
sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past years
or threat of same in current year.

10) There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water in

time of flood. It requires to be excavated through auction of sand.

12) The auction of sairat lease area does not affect the communal right
of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016.

14) In view of above aspects, the Notice bearing No0.5220/dt.24.08.2020
was issued to auction Makundapur-II Baitarani River Sand Quarry in
long term basis for 05 years and the bidder for the auction has been
finalised on dt.16.09.2020. Subsequently, the successful bidder has

n intimated in ‘Form-F’ ed
e MMt I PO 'y gcoprateted (g 150

Collector, Jajpur
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(iii) Salaba Baitarani River Sand Quarry

1) The sairat source namely Salaba Baitarani River Sand Quarry has
been created newly over the land schedule as mentioned below after

observing all formalities as per Odisha Minor Mineral Rules, 2016.
Land Schedule |

Mouza Khata No. Plot No. Kisam |  Area (in Ac)
Salaba 221 (A.AJ.A) | 1055 (P)| Nadi 12.00 o/0 38.45
TOTAL 12.00

2) The sand sairat source is cominé under the safety zone taking into
account the structural parameters, locational aspects, flow rate etc,
for carrying out mining in proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Salaba Baitarani River Sand Quarry and instructed to
auction the source in 05 years long term lease basis.

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.,

5) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 16,730 cum which fetches good Govt. revenue and the auction
can prohibit the theft of minor mineral.

6) The lease area is 02 km. distance from the river embankment.

7) There is no agriculture land in between the sairat area and river
embankment,

8) The river embankment js Sustainable for transportation of sand by
light vehicle from the sairat as a number of vehicles carrying illegal
sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past years
or threat of same in current year.

10) There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water in

time of flood. It requires to be €xcavated through auction of sand.

12) The auction of sairat lease area does not affect the communal right
. True Copy attested

of the general pubilic. 0 (Pa- 04/07.>
| | mﬁ
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‘. 13) The easement right of the people will not hamper as per OMMC
Rules, 2016.

14) In view of above aspects, the Notice bearing N0.5220/dt.24.08.2020

was issued to auction Salaba Baitarani River Sand Quarry in long

term basis for 05 years and the bidder for the auction has been
" finalised on dt.16.09.2020. Subsequently, the successful bidder has
been intimated in ‘Form-F’,

(iv) Ranapal Baitarani River Sand Quarry

1) The sairat source namely Ranapal Baitarani River Sand Quarry has
been created newly over the land schedule as mentioned below after
observing all formalities as per Odisha Minor Minera| Rules, 2016.

Land Schedule

Mouza Khata No. Plot No. Kisam Area (in Ac)
Ranapal 382 (A.A)LA) | 1471 (P)| Nadi 12.00 o/0 66.83
TOTAL 12.00

2) The sand sairat source is coming under the safety zone taking into
account the structural -parameters, locational aspects, flow rate etc,
for carrying out mining in proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Ranapal Baitarani River Sand Quarry and instructed to
auction the source in 05 Years long term lease basis,

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

5) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 5,520 cum which fetches good Govt. revenue and the auction
can prohibit the theft of minor mineral.

6) The lease area is 300 meters distance from the river embankment.

7) There is no agriculture land in between the sairat area and river
embankment,

8) The river embankment js sustainable for transportation of sand by

-light vehicle from the sairat as a number of vehicles carrying illegal

sand and soil brick every day in wl?ei%gwyeamgpnkment.

(Par- 05 / 0 D
00“%’
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9) No breach of embankment due to flood near the source in past years-

or threat of same in current year.

10) There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water in
time of flood. It requires to be excavated through auction of sand.

12) The auction of sairat lease area does not affect the communal right
of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016.

14) Inview of above aspects, the Notice bearing No.5220/dt.24.08.2020
was issued to auction Ranapal Baitarani River Sand Quarry in long
term basis for 05 years and the bidder for the auction has been
finalised on dt.16.09.2020. Subsequently, the successful bidder has

" been intimated in ‘Form-F’.

(v) Dhanatri Baitarani River Sand Quarry

1) The sairat source namely Dhanatri Baitarani River Sand Quarry has
been created newly over the land schedule as mentioned below after

observing all formalities as per Odisha Minor Mineral Rules, 2016.
Land Schedule

Mouza Khata No. Plot No. Kisam Area (in Ac)
Dhanatri 477 (A.AJA) | 2398 (P)| Nadi 12.00 o/0 44.18
TOTAL 12.00

2) The sand sairat source is coming under the safety zone taking into
account the structural parameters, locational aspects, flow rate etc.
for carrying out mining in proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Dhanatri Baitarani River Sand Quarry and instructed to
auction the source in 05 years long term lease basis.

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

- 5) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 9,680 cum which fetches good Govt. revenue and the auction
can prohibit the theft of minor mineral True Copy a“‘*"’d@a, oL /o ﬁ

Collector, Jajpur
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3t 6) The lease area is 200 meters distance from the river embankment.
7) There is no agriculture land in between the sairat area and river

embankment.
8) The river embankment is sustainable for transportation of sand by

light vehicle from the sairat as a number of vehicles carrying illegal
sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past years

or threat of same in current year.

10) There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water in
time of flood. It requires to be excavated through auction of sand.

12) The auction of sairat lease area does not affect the communal right
of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016.

14) In view of above aspects, the Notice bearing No.5220/dt.24.08.2020
was issued to auction Dhanatri Baitarani River Sand Quarry in long
term basis for 05 years and the bidder for the auction has been
finalised on dt.16.09.2020. Subsequently, the successful bidder has
been intimated in ‘Form-F’,

f ;!/y'-’/‘,bo
. %f‘ e . /_ - Q/.M)/O
Geologist Executive Engineer Tahasildar, yasanagar
Collectorate, Jajpur Irrigati ivisi
»-aJp rrlg::;g:rblvusmn Tahasildar, Vyasanagar
Jajpur Road
True Copy attested

Collector, Jajpur
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OFFICE OF THE EXECUTIVE ENGINEER
JAJPUR IRRIGATION DiVISION JAJPUR
vo 21 34 joaed_28 /2] 2020
To
The Collector & District Magistrate,
Jajpur. R
Sub: Submission of enquiry report regarding lifiing of sand Baitarani River sairat source in
connection to W.P.(C) No. 22725/2020 & 22727/2020.
Ref : Your good office letter No. 13386 dt. 23.09.2020.
Sir,

in inviting a kind reference to the above cited subject., it is to intimate that , the
undersigned has visited the sand sairat source in river Baitarani at sanla-ll,Salaba, Ranapal, Mukundapur-
Il and [5hanatri along with Tahasidar,Vyasanagar and Geologist,Collectorate, Jajpur. During the visit the
following observations are made at the above sites.
Sanal-lt Baitarani River Sand quarry

1. Plenty of sand is available at this saite.
2..The sand quarry is. 75 mtr.away from the embankment.

3. The sand may be lifted at least 300 mtr. away from the river bank.
4. The embankment is sustainable for ply of light vehiéle only during non monsoon period.
5. The situation of the sand quarry may be verified every year after flood period before renewal
{ ofthe agreement .
6. Gada should be constructed at suitable locations to cross over the embankment with smooth
gradient preferable 1V:20H by the lease holder .
Mukundapur-l Baitarani River Sand quarry

1. Plenty of sand is available at this saite.
2. The available sand is very close to river bank.

3. There is no embankment in this reach since it is treated as flood pain to relese excess flood water
during high flood.

4. The situation of the sand quarry may be verified every year after flood period before renewal
of the agreement

True C(;()f.' Ettested

—

Collector, Jajpur
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Salaba Baitarani River Sand quarry \/

1. Plenty of sand is available at this saite.

2..The lease sand quarry near salaba is about 2 Km from the river embankment and available sand is
very close to the river bank

3. The embankment is sustainable for ply of light vehicle only during non monsoon period.

4. The situation of the sand quarry may be verified every year after flood period before renewal
of the agreement .

5. Gada should be constructed at suitable locations to cross over the embankment with smooth

adient preferable 1V:20H by the lease holder .

anapal Baitarani River Sand quarry

—

Plenty of sand is available at this saite.
. The legse sand quarry near Ranapal is 200mtr. away from the embankment.
. The sand is available very close to the river bank.
The sand may be lifted at least 300mtr. away from the river bank
The embankment is sustainable for ply of light vehicle only during non monsoon period.

o IS TR S I

. The situation of the sand quarry may be verified every year after flood period before renewal
ofthe agreement.
7. Gada should be constructed at suitable locations to cross over the embankment with smooth
gradient preferable 1V:20H by the lease holder
Dhanatri Baitarani River Sand quarry

1. Plenty of sand is available at this saite.

.The lease sand quarry near Dhanatri is 70mtr.away from the embankment.

The available sand is also very close to the river bank .

The embankment is sustainable for ply of light vehicle only during non monsoon period.
Gada should be constructed at suitable locations to cross over the embankment with
Smooth gradient preferable 1V:20H by the lease holder

[ A L

Yours faithfully,

'%ﬂ Qayw
Executive Englneet,

Jajpur Irrigation Division
True Copy attested

— )

d

Collector, Jajpur
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tr XCE OF THE TAHASILDAR, VYASANAGAR, JAJPUR ROAD
55019,Ph:06726—220205,E-mail:tdrvyasanagar@gmail.com

FORM - F
Inti i ccessful Bidder
= [See rule 27(6) of OMMC Rules, 2016]
Letter No._ (A Date. 21/7/2050

From
Dr. Sarat Chandra Mohapatra, OAS-I (SB)

Tahasildar, Vyasanagar.

To
Sri Ranjan Kumar Pattanaik, S/o: Late Dhruba Charan Pattanaik,

Plot No.1753, Kalarahanga, Ps: Infocity, Bhubaneswar,
Dist: Khordha, Pin:751024.

Sub: Intimation to successfyl bidder.

Sir,

This is to intimate that you have been selected as the successful
bidder for the quarry lease namely: - Ranapal Baitarani River Sand Quarry
(Sairat Case No0.04/2019-20) over the land schedule described below with
lease period of 05 (five) years from date of registration of lease deed based
On your application for the said lease. The amount of additional charge bid
by you and accepted is Rs.4233.00 (Four Thousand Two Hundred Thirty

Three) per cubic meter.
Land Schedule

Mouza Khata No. Plot No. | Kisam Area (inAc) |
Ranapal 382 (A.AJA) | 1471 (P) | Nadi 12.00 o/o 66.83 ’
Total 12.00 75

The mining plan for the said lease has been obtained and the
environment clearance has not been obtained. The tentative selection is
subject to the provisions of the Odisha Minor Mineral Concession Rules,
2016 and to the terms and conditions annexed with this letter as ‘Annexure-
A’ (five pages).

You are directed to convey your acceptance to the terms and
conditions and to deposit an amount i.e. security deposit as prescribed
under rule 27(7) & (9). Proof of deposit of the aforesaid amount along with
acceptance should reach the undersigned within fifteen days of the date of
issue of this letter failing which this intimation shall stand automatically
revoked without any further notice and the earnest money shall stand
forfeited.

You are also directed to obtain the environment clearance, consent
to establish, consent to operate at your own expenditure and then execute
deed in respect of the said quarry lease for the aforesaid area within the
period in sub-rule (1) of rule 43 of Odisha Minor Mineral Rules, 2016. The
details of calculation sheet for payment of security deposit is enclosed as

‘Annexure-B’
Trug Copy attested Yours faithfully,

llector, Jajpur ,
Collecto ;i/ g{ i 2 g1 €
Tahasildar, vyasanagar

T+ (Competent Authority)
Tahasildar, Vyasanagar
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s

qfﬂk is hereby directed to make payment

3
Sri Ranjaf 3

the ~ Security Qe st s fYefailed  below) of an amount  of
Rs.64,56,744.00 TRupgesSixty Four Lakh Fifty Six Thousand Seven
Hundred Forty Four) only through Bank Draft in favour of the Tahasildar,
Vyasanagar payable at S.B.I, Jajpur Road (IFSC Code: SBIN0001820)

. within fifteen days of the date of issue of this order.

- Ranapal Baitarani River Sand Quarry (Sairat Case No.04/2019-20)
——— Calculation Sheet for Security Deposit (interest free)
1 Royaity @ Rs.35/- per cum for 5520 cum Rs.193200.00
2 | Additional Charge @ R;_.&Ei/- per cum for 5520";_‘"cum Rsz336616000
3 DMF“_@ 10% of Royalty & Addl. (fharge Rs.2355936.00
4| Total= (Réyalty+2\dditional""Cha;ge+DMF; - RS.25915296.00
5 | Security Deposit (1/4% of Col.4) | T Rs.6478824.00 |
5 Fcf\:’lol?.svifi%é)l%)No.50376l/dt.14.09.2020 is adjusted RSZZOS?OEO{
7 | Balance amount for Security Deposit Rs.64,56,744.00 :

(Rupees Sixty Four Lakh Fifty Six Thousand Seven Hundred Forty Four) only.

N.B: Apart from this the lessee / selected bidder has to pay the requisite
cost of the approved Mining Plan, cost of Environmental Clearance, cost of
Consent to Establish Order & Consent to Operate Order and also bear the

Ranapal Baitarani River Sand Quarry (Sairat Case No.04/2019-20) |
Calculation Sheet for Deposit of annual Govt. dues

1 | Royalty @ Rs.35/- per cum for 5520 cum _y 1 Rs.1 3200?6?;
2 | Additional Charge @ Rs.4233/- per cum for 5520 cum | Ezﬁagoof ‘"
3 | Surface Rent @ 360/- per Hec. for Ac.12.00 Rsh1;64~0—£
4 | Dead Rent @ 10500/- per Hec. for Ac.12.00 e RleSl42?“.}99;
2| @ 10% of Royalty & Addl Charge | Rs.2355936.00
6 | EMF @ 5% of Royalty & Addl. Charge o _ Rs.1177968.00
7|Income Tax @ 2% of Royalty & Addl. Charge | _Rs.471188.00
8 TOTAL . |Rs.2,76,17,645.00 |

True Copy attested o ~

——1 T@%ési‘%;’r' P et

—_— ; vyasanagar

Collector, Jajpur (Competent Authority)

. Tahasildar, VWasanagar
Jajpur Road
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*‘:' [HE TAHASILDAR, VYASANAGAR, JAJPUR ROAD
QO N2255019,Ph:06726- 220205 E-mail:tdrvyasanagar@gmail.com

Letter No._ 5303 /Date. 24)9/%020

The Tahasildar, Narasinghpur.

Sub: Regarding verification of genuineness and authentication of Solvency
Certificate.

Sir,
With reference to the subject noted above, I am to say that Sri

Ranjan Kumar Pattanaik, S/o: Late Dhruba Charan Pattanaik, Plot
No.1753, Kalarahanga, Patia, Ps: Infocity, Bhubaneswar, Dist: Khordha,
Pin:751024 has submitted the Miscellanecus Certificate (Solvency
Certificate) issued by your esteemed office on 09.09.2020 to participate
in minor mineral sairat auction of this office. The detail of the said
certificate is mentioned below and the copy of the same is also enclosed
for your reference.
Details of Solvency Certificate

Solvency
Certificate No.

Miscellaneous | Shri Ranjan Kumar Pattanaik,  Rs.7,00,00,000.00

Issued in favour of Solvent to the extent of

Certificate Case | S/o: Shri Dhruba Charan (Rupees. SEVEN CRORE)
No. e-SLV/4 of | Pattanaik, Vill/Town:
2020 Kendupalli, P.S:

Narasinghpur, Tahasil:
Narasinghpur, Dist: Cuttack.

In this connection, you are requested to verify the said Solvency
Certificate regarding its genuineness and authentication and intimate to
the undersigned through this office E-mail ID: tdrvyasanagar@gmail.com
at the earliest so as to take further course of action at this end.
Enclosure: As above

| Yours faithfully,

, ot

True Copy attested af ¥ G 45 A

o e
Tahasndar Vyasanagar

tor, Jajput  Tahasildar, Wasanags’
Collec Japur Roan
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. GOVERNMENT OF ODISHA
M No. IV

FO
[5ee Rule 3} }
Office of the Tahasiidar, Nursinghpur. Miscellsneous Certificate Case Not e-SLVE of 2020
BOLVENCY CERTIFICATE

Ry A S A P LY S L S S S e s s e o . et e 1 s s

T‘his i& to certify that Shri Ranjan Kumar Pattanaik Son of Shri Dhvuba Charan Pattanalk of Villagse/Town

Approximate Value (in Rs.)
Rs. 4872200
Rs. 73013000

3. Any Qﬁwr imimovable properties

- oy

‘-"i’» M"*ﬂ& Cap

Signature of the Applicant

Signaturs of the Revafwa Officer
NOTE Date : 09-09-2020
- ftis a digitally siged electronically generated certificate and therofore nests no ink-signed signelure,
~ This cortifivats 15 issuod 88 por sestion 4, 586 ot informetion Technology Act 2000, and its subsequent smendments In
2008 snd as por Revanue & Disasler Managerment Depaitment notification rumbers IMU-13/10-425 1B/R&DM
dated 21.10.2010, ROM-IBU-ECOVA000T-12/4 1244 dated $0.08.2012 and ROM-MUE GOV-D0O1-2012/35042 dated
12.05.2013.
-Forany query of vedfication, Agency/DsperimentOffice may visit miptvww.edistrictodishe.gov.in,
- Tampering-of this-vertificate wilaftract penal action.

True Copy attested

Coliector. Jajpi.

101

i P,S mmm Tahasﬁ ﬁaminﬁtrwr in the district of Cuttack in the state of Odighg & solvent to
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OFFICE OF THE TAHASILDAR, NARASINGHPUR

Letter No. 2292 /Dt - 23 . 18.2.02p %@
, -}(\\
T

>N

’Fhe Tahasildar,\fyasamgar
Jéipur Road
Sub: Clarification regarding the authentication of solvency certificate of Shri Ranjan
Kumar Pattanaik . ) )
Refi- Your office letter No. 5541/Date-06.10.2020. & 5703/Date-24.09.2020. |

| Sir,

‘With reference to the subject cited, above | am to say that the solvency certificate
bearing case No.-e-SLV/4 of 2020 has been issued in favour of S Ranjan Kumar
Pattanaik.{Chairman Gurukrupa Chairtable Trust Kendupalii,Narasinghpur} 5/0 - Late Dhrub

. charan Pattanaik-of Vill- Kendupalli, Po-Nukhapada, PS-Narasinghpur,Dist-Cuttack bearing
((/ Miscellaneous Case No.e-SLV/4 of 20_20 on dated-09.09.2020 for solvent to the extent of
* Rs, 7,00,00,000.00 (Rupees Seven Crore) only for tender Propose.

This is for favour of your information and necessary action.

Yours faithfully,
?‘x 8

Englosed:-Solvency Certificate

True Copy attested

Collector, Jajpur
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HICE OF THE TAHASILDAR, VYASANAGAR, JAJPUR ROAD
75501.9,Ph:06726-220205,E-mail:tdrvyasanagar@gmail.com

FORM-F
Intimation to Successful Bidder

RN [See rule 27(6) of OMMC Rules, 2016]

Letter No._ G Y9 Date. Q% [0] 2020

From

Dr. Sarat Chandra Mohapatra, OAS-I (SB)
Tahasildar, Vyasanagar.
To

Sri Sunil Mallick, S/o: Sheshadev Maliick,

At: Brajanagar, Po: Rudhia, Ps: Panikoili

Dist: Jajpur, Pin:755043.

Sub: Intimation to successful bidder.
Sir,

This is to intimate that you have been selected as the successful
bidder for the quarry lease namely: - Ranapal Baitarani River Sand Quarry
(Sairat Case N0.04/2019-20) over the land schedule described below with
lease period of 05 (five) years from date of registration of lease deed based
on your application for the said lease. The amount of additional charge bid
by you-and accepted is Rs.4131.50 (Four Thousand Thirty One and Fifty

Paise) per cubic meter.
Land Schedule

Mouza Khata No. | Plot No. Kisam Area (in Ac)
Ranapal 382 (A.AJ.A) | 1471 (P)| Nadi 12.00 o/0 66.83
Total 12.00

The mining plan for the said lease has been obtained and the
environment clearance has not been obtained. The tentative selection is
subject to the provisions of the Odisha Minor Mineral Concession Rules,
2016 and to the terms and conditions annexed with this letter as ‘Annexure-
A’ (five pages).

You are directed to convey your acceptance to the terms and
conditions and to deposit an amount i.e. security deposit as prescribed
under rule 27 (7) & (9). Proof of deposit of the aforesaid amount along with
acceptance should reach the undersigned within fifteen days of the date of
issue of this letter failing which this intimation shall stand automatically
revoked without any further notice and the earnest money shall stand
forfeited. '

You are also directed to obtain the environment clearance, consent
to establish, consent to operate at your own’expenditure and then execute
deed in respect of the said quarry lease for the aforesaid area within the
period in sub-rule (1) of rule 43 of Odisha Minor Mineral Rules, 2016. The
details of calculation sheet for payment of security deposit is enclosed as
‘Annexure-B’,

Yours faithfully,

N -2 A D
(:Q)& \ \"Vbo\ Ta;mlz V\ygsa%:gar
B

Jajpur Road

RN

Collector, Jajpur



P —— Annexure-B

Sri Sunil Mallick is hereby directed to make payment the Security
Deposit (detailed below) of an amount of Rs.63,01,747.00 (Rupees Sixty
Three Lakh One Thousand Seven Hundred Forty Seven) only through Bank
Draft in favour of the Tahasildar, Vyasanagar payable at S.B.I, Jajpur Road
(IFSC Code: SBIN0001820) within fifteen days of the date of issue of this
order.

Ranapal Baitarani River Sand Quarry (Sairat Case No.04/2019-20)

Calculation Sheet for Security Deposit (interest free)

Royalty @ Rs.35/- per cum for 5520 cum 193200.00

Additional Charge @ Rs.4131.50 per cum for 5520 cum 22805880.00

DMF @ 10% of Royalty & Addl. Charge 2299908.00

Total= (Royalty+Additional Charge+DMF) 25298988.00

Security Deposit (1/4% of Col.4) 6324747.00

EMD vide DD No0.503761/dt.14.09.2020 is adjusted
(Col.5 - Col.6) 23000.00

N O (D iWw N

Balance amount for Security Deposit Rs.63,01,747.00

(Rupees Sixty Three Lakh One Thousand Seven Hundred Forty Four) only.

N.B: Apart from this the lessee / selected bidder has to pay the requisite
cost of the approved Mining Plan, cost of Environmental Clearance, cost of
Consent to Establish Order & Consent to Operate Order and also bear the
Advertisement/Notification cost. After obtaining Environmental Clearance,
the lessee / selected bidder is liable to pay the annual Govt. dues as
calculated below before registration of lease deed.

Ranapal Baitarani River Sand Quarry (Sairat Case No0.04/2019-20)

Calculation Sheet for Deposit of annual Govt. dues

Royalty @ Rs.35/- per cum for 5520 cum 193200.00

?:r?:tlonal Charge @ Rs.4131.50 per cum for 5520 22805880.00

Surface Rent @ 360/- per Hec. for Ac.12.00 1764.00

Dead Rent @ 10500/- per Hec. for Ac.12.00 51429.00

DMF @ 10% of Royalty & Addl. Charge 2299908.00

EMF @ 5% of Royalty & Addl. Charge 1149954.00

N O A | DWW N |

Income Tax @ 2% of Royalty & Addl. Charge 459982.00

TOTAL Rs.2,69,62,117.00

IS A5 eent
(QN w v\ Tahasildar, Vyasanagar
g\v

O
< o7 True Copy attested  (Competent Authority)
Lot 06
NN ——r
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Collector, Jajpur
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e GOVERNMENT OF ODISHA

DIRECTORATE OF GEOLOGY
BHU-BIGYAN BHAWAN, BHUBANESWAR-751001
Phone : 06742392374, Fax : 06742391776, Email : directorgeology_odisha@yahoo.in

GXVii(g)- 332 /2019-No. &{\%_!\\%/\\ /DG, Dt. g; . e % 4 %@

From
Santosh Kumar Dalai,
Dy. Director Geology & Authorized Officer
Directorate of Geology, Bhubaneswar

To
The Tahasildar,Vyasanagar,
Dist: Jajpur, Odisha

Sub:  Approval of Mining Plan in respect of “Ranapal Baitarani River Sand Quarry” over an area of
12.00 acres in village Ranapal of Vyasanagar Tahasil of Jajpur district, Odisha for a period of five
years.

Sir,

In exercise of powers conferred by rules 28(5) of OMMC Rules 2016 the Mining Plan submitted
by Sri Bipin Behari Khandual, (Regd. No. RQP/ OD/ 049/ 2016) in respect of “Ranapal Baitarani
River Sand Quarry” over an area of 12.00 acres in village Ranapal of Vyasanagar Tahasil of Jajpur
district, Odisha is hereby approved for a period of 05 (five) years subject to the following conditions
I. The mining plan is approved without prejudice to any other law applicable to the quarry/area from time

to time, .whether made by Central Government, State Government or any other authority.

2. The mining plan is approved without prejudice to any order or direction from the court of competent
Jurisdiction.

3. The approval of aforesaid mining plan does not in any way imply the approval of the Government in
terms of any other provisions under Odisha Minor Mineral Concession Rules, 2016 or any other laws.

4.The approval of the mining plan is based on the information provided by the concerned RQP and if
anything is found to be concealed in the contents of the mining plan, the approval shall be deemed

_to have been withdrawn with immediate effect.

5. The boundary pillars of the quarry area shall be maintained in good order throughout the subsistence of
the lease. '

6. The approval is subject to strict compliance by the lessee in respect of the observation made in the
mining plan which shall be monitored during field visit by the competent authority.

7. Provision of the Mines Act, 1952 and Rules & Regulations made there under including submission of
notices of opening, appointment of managers and other statutory personnel as required by the Act,
shall be complied with.

Encl.: Approved Mining plan (2 copies) Yours faithfully,

‘o
DEPUTY DIRECTOR GEOLOGY
Memo No. /DG, Dt.

Copy along with a copy of the approved mining plan forwarded to Mr. Bipin Behari Khandual,

RQP, Geo Consultants Pvt. Ltd, 853, Gobinda Prasad (Medical Lane), Bhubaneswar PIN - 751006, for
information.

DEPUTY DIRECTOR GEOLOGY

Memo No. /DG, Dt.
Copy submitted to the ADM. Jajpur, for kind information and necessary action.

True Copy attested \
DEPUTY DIRECTOR GEOLOGY

Collector, Jajpur
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Tel No.OB726 221153

REGIONAL OPFJGE KALINGANAGAR

AN V\STATE POLLUTION CONTROL BOARD, ODISHA

"X [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
} At. Dhabalgiri, PO. Ferro Chrome Project
Dist. Jajpur-755019, Odisha
32107170
No._]812 /kNG/sdaj73 Date 2?/ 07 // A

By Regd. Post
OFFICE MEMORANDEM

In consideration of the online application No.3694240 of Mis. Ranapal Baitarani
River Sand Quarry for obtaining Consent to Establish, the State Poltution Control
Board is pleased to convey its Consent to Establish under Section 25 of Water
(Prevention and Control of Pollution} Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981, for excavation/quarrying of minor
mineral as follows:

ExcavationiQuarrying of Sand of total quantity 27600 m?> during the approved
mining plan period for 0§ years.

At. Ranapal under Vyasanagar Tahasil over Piot No 1471 (P} of Khata No.382 measuring
an area 12.00 Acres (mentioned as per application form) in the district of Jajpur with the
following conditions.

GENERAL CONDITIONS:

1. This consent to establish is valid for the raw materiais product manufacturng process ang
capacity mentioned in the application form. This order is valid for five vears. which means the
proponent shali commence construction of the project within a period of five years from the date
of issue of this order. If the proponent fails to do substantial physical progress of the project
within five years, then a renewal of this consent to establish shall be sought by the proponent

2. The mndustry shall comply to the provisions of Environment Protection Act, 1986 and the Rules
made there under with their amendments from time to time such as Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2018, as amended from time to time
Hazardous Chemical Rules/Manufacture Storage and Import of Hazardous Chemical Rules
1888 etc. and the amendments there under. The industry shall also comply to the provisions of
Public Liability Insurance Act, 1991, if applicable

3 The industry 1s to apply for grant of consent 1o operate under section 25/26 of Water {Prevention
& Control of Poilution) Act, 1974 and A {Prevention & Controj of Pollution} Act. 1981 for at least
3 (three) months before the commercial production and obtain consent to operate from thig
Board.

4. The consent to establish is subject to statutory and other clearances from Govt.
of Odisha and/ or Govt. of india as and when applicable,

SPECIAL CONDITIONS:

1. This consent to establish granted under Section 25 of Water {(P&CPY Act. 1974 and
Section 21 of Air (P&CP) Act. 1581 shall be subject to the mining plan approved by the
Deputy Director Geology. Directorate of Geology. Bhubaneswar Environment
Clearance issued by SEIAA and Lease to be granted under O.M.M.C Rules. 2016

True Copy attested

Colfector, Jajpur
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2. The water sprinkling systems shalﬁ;ggprovidedfin the haul road, transportation roads,
quarry areas, stockpiled areas and "6tk§éx'dg§,§ generating areas to control the fugitive
dust emission. o

3. The Lessee/Project Proponent shall provide adequate sanitation facilities for its workers
to avoid any open defecation and unhygienic condition in the surrounding areas

4. Domestic effluent, if any, generated from mine shall be discharged to soak pit via septic
tank constructed as per BIS specification.

5. The mine shall comply with additional guidelines/environmental regulations as
stipulated/ revised from time to time.

8. Vehicles hired for transportation of minor mineral from the site should be in good
condition and should have PUC Certificate. Vehicles should conform to the air & noise
emission standards and should be operated during non-peak hours.

7. The vehicles in which soil is to be transported shall not be overloaded and covered with
tarpaulin to prevent spillage and getting airborne. The speed of the trucks shall be kept
moderate i.e. 15 km per hour to prevent undue noise and other problems

8. The mines shall undertake plantation as mentioned in the mining plan.

9. The rejected sand, if any, shall be disposed in low faying area inside the lease hold
area

10. The project proponent shall obtain NOC from CGWA for withdrawal of groundwater
required for the project, if any

11. Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards.

12. The mine shall abide by the provisions of £ (P} Act 1886 and Rules framed thereunder

13. The Board may impose further conditions or modify the conditions as stipulated in this
order during installation and/or at the time of obtaining consent to operate and may
revoke this order in case the stipulate conditions are not implemented and / or
information are found to have been suppressed / wrongly furnished in the application

form.
To,
Sri Sunil Mallick (Successful bidder)
M/s Ranapal Baitarani River Sand Quarry ?
At. Brajanagar, PO. Rudhia s
Dist. Jajpur, Odisha 755043 (Sl it
27 OF 2 /'f
REGIONAL OFFICER
Memo No. Dt
taln Poli Odiaka
Copy forwarded to- state i

1. The Member Secretary, S P.C. Board. Odisha. Bhubaneswar.

2. The Collector & District Magistrate. Jajpur.

3. The Dy. Director Geology, Directorate of Geology. Bhubaneswar
4. Copy to Guard file /

REGIONAL OFFICER
True Copy attested

Coflector, Jajpur
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By Regd. Post with AD

REGIONAL OFFICE, KALINGANAGAR
STATE POLLUTION CONTROL BOARD, ODISHA
(DEPARTMENT OF FOREST & ENVIRONMENT, CGOVERN MENT OF ODISHA;
Kalinganagar, At. Dhabalgiri, PO. Ferro Chrome Project
Jajpur Road, Jajpur, 755020

No._ |R1Y IKNGISAQ/73 oL 2F| 0 7}’2”@” ?)

By Reqd’ Post

CONSENT ORDER NO. /; q] /RO-SPCB-Kalinganagar/APCAWPC

Sub: Consent under Section 25/26 of Water (P&CP) Act, 1974 and Section 21 of Air
(P&CP) Act, 1981

Ref:  Your Online Application No.36%4319

Consent is hereby granted under Section 25/26 of Water (Prevention and Control of Poliution)
Act, 1874 and 21 of Air {(Prevention & Control of Pollution} Act. 1981 and the Rules framed there
under to

Name of the Industry: M/s Ranapal Baitarani River Sand Quarry (Over Plot No.1471 (P)
of Khata No.382 measuring an area Ac.12.00 Dec. (4.86 Haj at
Mouza ~ Ranapal under Vyasanagar Tahasil in the district of
Jajpur

Name of the Occupier & Designation: Sri Sunil Mallick {Successful bidder)

Address At Ranaga!: ansanagaf Tahasil, Dist. Jajpur. Odisha

This consent order is valid for the period up to 31 .03.2022

This consent to operate is granted based on Environmental Clearance issued vide letter
No.1630/SEIAA, dt.08.07.2021 & subjected to validity of lease period

This consent order is valid for the product quantity. specified outlets discharge quantity
and quality, specified chimney/stack, emission quantity and quality of emissions as specifiag
below. This consent is granted subject to the general and special conditions stipulated therein.

A, Details of Products Manufactured

'S1. No. Product Quantity in m*/ Annum
Excavation/Quarrying of | o X
1 Sand 5520
PTO
True Copy attested

Coffector, Jajpur
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B. Emission permitted through the following stack subject to the prescribed

standard
Chimney | Description | Stack Quantity Prescribed Standard
Stack of Stack height of
No. {m} emssion
PM | 80, NO,
{mg/Nm”} |
Duomestic ‘mak p
i Vig seplic
wasiewarer
tank

c. Disposal of solid waste permitted in the following manner

St No. Type of Quantity | Quantity to Quantity to | Quantity Description
Solid generated |be reused |be reused disposed |of disposal
waste (TPD) on off off site.

site(TPD) site(TPD) [(TPD)

L oo

stz

D. GENERAL CONDITIONS FOR ALL UNITS

t The consent s goven by the Board w consideration of the FAICAIS green 1w the apphication.
0 achesl sraction from the pamsiiars furrashed in the apptoation wil FET ow e ground iabie
order yader section 27 of the Act of Walsr (Prevention & Lomro! of Soiuiony Ag 3
Paliution) Act Y981 and 10 make such VANAtONG <6 deemnd KUine e purpose of the A

2 The wdustry would mmediately Subm revisad appication v consent K oparate 6 this Boar v Change w tha
363 Quabty of raw materal f and producs ¢ manuleolunng proceys o gugetity suably of the ps I sl poliutios

aquipment ¢ system sis

3 The applicart shal not change or siter wither the Guably of guantity o the rate of EBONAIQE o e Eure B the e of escharge withnol
e poavions weitton permission of the Boarg

4. The appicaton sha comply with ar cary out tie dusctvesivides Bsusd by the Boaed o &
witheut Bny regligance ar Ris At in case of son-compiance of any o e
and condibons of this consent order the Apphicant shad be sable for wgst 30hon 3s pot the

8 relior edating of the ¢
g of the | aseiRa

Py

True Copy attested

Collector, Jajpur
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The appticant shalt make an spphication for grant of Sesh Sonsen af hag $0 days tefore the date of expiry o 1K consent orrier

G
A AW Oy 7‘65;’\.’53 B0

The issuance of this consend does no convay any propRrty nght moether rent of pecsans: propenty o
authorize any ULy o private property or any mvaudn of persong! BORtE, nor any infringement of seriead,

This consem does not sulhonze or apmove the scomstruction of any physs! strusture o faciiias of e urdartaking of any work |
rateral waler sourse

The applicant sha display his consent granted io him i g promunent place for perusal of the publin aadt snspRchng offiues of this Boasd,
At inspertion Dok shad be opersed and made avaratie 1o Gosrt's OPnErs durig e vist ky the facwory
The spplicant shaf furnish fo the wisiting officer of the Roary arry b

@ of sffiuent reaimen system / oh pollubon soniot Systeny:
praventing and controling potlution of Water - Alr

ation regarding e consitgnnnn
NG Syslem mny o

Meters must be affixed al the entance of the water supRly connacton sc Mar sunh meters are aRMly RS
mainterance and for other furposes of W At provided that Me piace whass i % et Shal in o case b 31 8 point hes
as been taped by the conswvier for ulikzation for any purptses whatsoever

Separate meters with nBceRsAry pipe-ing for assessing thy quantity of water used for sach of thee gurposes mentioned Delnew

a; ndusirial cooting, BEFRYING Uy rine pith of hoiter foss
& Domestc purpase
¢} Process

The applicant sha display suitable caution boand st he ixce where the efffvent g srrtering wio any
indicated by the Board, ndiating heren thal e ares into which he affluents ate baing dizehage

ary it piagw

WRNR-Lndy O
S x5 for the

Stors water ahal ot be aHowed to mix with the age andfor domestic efivent or the upstrearm of the rermingt mant
measiring devices will be instatied.

S5 winerd the figw

The apph shadt " goott house-k P DOt wiltur: the faciory and the BT
leak-prost. Fioor washing shal be admitted ity the effuent collecton syatem oy
drams or vpen aress

% Al s vakes. sewsrs and [rang ghal pe
W shall not be aflowed o Bnd ther Wiy o Qioem

The apptcant shait 8t a9 temes MENA 10 good wer G crder and operaie as eﬁt{;ﬁssny A% possitie 31 foatment o contrnd farust
SYSIBMS install o uaed by him 1w asfiave with (e tersus) and conditions of e Congmrg

Care should be taken 1o keeg the anaerolic sagoons, ¥ any, biclogioally achve and rot
lagomns should be fad with the remuren nunents for eftective Sigestion Lagoons shoy
impervisus

e 2% Mere Slagnabon posds The argaratng
4 e nonaucted wilh ides ane GOROY mase

The utibzation of trested sfluent on Wetory's cwn fand # any. ehould be covnpieted and there shay
RS into any draingge channel or VB WY COUIBRS Sither it P

Le Y pOSSity 1 the effiyerns gy

O L

The effvem disposat on mes § FYy. should b done withont CIRRLALY B0y puisgnoe o the UGS o ivuradation of the i
T

4§85 at

£ at any e the disposal of reated sffuent on land becomer moompiete o UPSBUSTRCICNY OF Credte any probiem ar BECOITES 2 maier ot
Gispute, the widustry must adogt alternate salistactory freatment ang deposal messures

The studge from reatment unils shistl be dried i shudge drying beds an the drained heyusied shalt be taken to aqusization tane

The stfuent treatmert wiits and BEposst measures shall benoms tpershes 5t the tinve of commmncement o

The applicant shal EOVIE port holes for SRIBRAY e wenissions aind ancess PRTHID o0 Sarryeg Ut sran
wulie? points and other Breangernents for chamseysiatacks aod o 28 O srmsnions
Board of the apphicant at A0Y BN I GCOOTIANCE WIth Bie provision OF tie At or Rulgs made therem

The applicant shall provige ab fandlies and rerder requitad assist noR I e Board stalff for soflecken of sar
nspection

SRR menBonng

The applicant shal not change of a%er sither the Quality or quantity or rate of emissen 3 Rl replace 20 e the DOHUON Dordng
eqiiipment or change the saw rgteral or marstasiuing process resuling @ any change in Guslty andior Quantity of 27e3sions wiehoit
he prévious witten pamusson of the Snarg

Ne control squipmenty or shimney shall be sltered o mpiacer & @5 e 0ase may b eraced r reemrseind SREBOL At the neey,
&xprovat of the Bosem

The fquid eflgant AnSng aut of the speration o the a8 podulion congy
prasscibed by the Bogrd in BELCANE With the prowisons of Was

shaat
ceventon gnd Do

Heared o M et g
HE S S £ F 3

& e
fpriits

The stack mEndRring sygiem spioyed Uy the applicant shat e operied iy pechun 1 this Boam @b any weae

There shalt not be any fugdive or epwmedal disthar 96 fram the nepmise s
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in case of such episodal discharge/smissions the widaslty sl take invwnedigte BchOn 10 DING down the erusmon witn e Hyrats
prascribad by the Board m songitionsistop the oparasion of e piant Report o such aocdeniyl Siecharme fermasion shal e rought e
notice of the Board within 24 bours of seourrence

i o bopds
holes shall b

The appicant shad keep the prosmses of ihe industrial plary ang a
stacksichimneys leak proof. The air poliution control ERUIPTIENE,
accussible ot o tmes

PO O IR Ginan and
oCation, mepeion chambers, wamphrig pot

Any Upset condition in any of the plantipiants of the factory whieh o5 bRaly 0 resull in nereased effuent SEchargeiemason of mr pofisents
and / of result i violation of the slandards mentioned above shal be rapontad to the Headguarters aret Regionyl Ofice of e Boare oy s
speed post within 24 nours of its oocurrence

The ndustey has 1o ensure that svaimues Three vanelies of bees s plemed a1 the gensiy of nod less fan A0 bees per apre  The twmes
say be planted siong boundaries of the industies ne rtustsal premises  This plymiatian o stpulaiag over and above the bulk nlemiston [ 4
trees in thad area.

Froxe

B0

Soarag sz

The scbd waste such as sweeping. waslage packages, emply conlaifers residues, shiche cdiaing
equipments codlected within the premises of the ndustrial riEnts s hatl be dnposer o soem 3 2 Saks!
W cause fugitive emission, dust problaens grough lesching ele. of any king

¢ eyt
¢ ot

Al sobid wastes arung w the premises shall be propesyy ciassdien and disposed off 10 the satstachon of e Bnard by
i Land i sase of ment matenial care being @EeT W arawe hal the matens! FGRE A Give ¢ o wache® whieh oy
pereiate NS Gromng waler o carned awRY with stoem curen®
W Controlled ncingration. whersver possitie in o Grnbuahibhs rganic matens
) Composting, m case of in-tegradable mas

Ay one matenial shall be detoxated if possinte Gtherwise oo seabed o sige dnans and b
of ths Board i weiting.  The detorication ot SeRUNG Ang buryie shal be carried o e prasence o
Letter of authorization shalt be ohtained for handing and dsposatl af hazardous wastes

<3 by proed

H gue o any wohnoingical impravement o otherwse the Bowd s of o Rt a8 or any of
vanialion inchuding the change of any contres spapment githes o e ety g Be snas aler givng e apgpt § an
of being heard, vary al 9 any of such CENRGON and thereupon 1 appheant shal be baind to TRy Wl he condiiGng 80 ver

The apphcant, msinersiegal representatves or aumgnERs shal hav fo clen whalzoneer 1 the oonolition OF recapwal of Pus oovsent sfer
the sxpivy perid of this consent

The Board reserves the RGO I review. inposs sddibonal condtinng or SONGHNON, ravoke £F
consent

8 terrax gnd Soeblions of fug

Notwithstanding anyting contsned i this condiBonal elter of consent the Board ..., seserves 1 the TGN ARG pOwWer Gnder sectnan 3
of the Water (Provention & Controt of Poution} Act, 1874 (o raview Sny andi af the comitnng A ol B make sech
varialions a3 desmad 8 for the prirnoss of the Act by the Board

The nondiions imposed a5 above shall contine o b @ fore uste revived under
Poliuticn) Act, 1574 ant section 24 & of A :

e du i

i case the consent fee is revised upward during s pencd. the wtusly shall oy the differertial fees o the B
years) to keep ihe consent order in forca i thesy Bl 10 pay the smount withsn the peros stipatived oy the Koarg
revoked wihout priot nolice

The Bosrd reserves e gt o revokeirefuse consent In QpRerRte at any tme dunng pernd ot e
violahon is ahserved and to meddy’ stnalate addtonal sondibons as dee S0 BRDrOLT e

WGranRerd oy qave any

GENERAL CONDITIONS FOR UNITS WiTH INVESTMENT OF MORE THAN Rs 86 CRORES, AND 17 CATEGORIES OF

HIGHLY POLLUTING INDUSTRIES (RED AY
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PLEMIOL COUNDITIONS
Dust suppression measures on haul roads, transportation roads and stockpile areas shal
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4. Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (Enclosed Annexure-1i).

5. The lessee shall comply with additional guidelines/environmental regulations as stipulated/
revised from time to time.

6. The truck in which sand is to be transported shall be covered with tarpaulin to prevenf
spillage. The speed of the trucks shall be kept moderate ie 15 km per hour to prevent
undue nose and other problems.

The lessee shall abide by the provisions of E (P} Act 1986 and Rules framed thereunder.

e

8. The lessee shall undertake plantation as mentioned in the mining plan

8. The lessee shall undertake that in case of consent fee 1s revised upward during this period.
he/she shal) pay the differential fees to the Board (for the remaining years) to keep the
consent order in force. If he/she fails to pay the amount within the period stipulated by the
Board. the consent order shall be revoked without prior notice

10. The Board feserves the right to revoke / refuse consent at any time duning this period or o
modify / stipulate additional conditions as deemed appropriate in case any violation ig
observed.

The occupier must comply with the conditions stipulated in section A BC DandEto
keep this consent order valid.

To,
Sri Sunil Mallick {Successful bidder)
M/s Ranapal Baitarani River Sand Quarry I
At. Brajanagar, PO. Rudhia ST D
Dist. Jajpur, Odisha 755043 4 ya
e A.A.’V"-g
X CF 5y
REGIONAL OFFICER
SPC BOARD. ODISHA, KALINGANAGAR
Memo No. . at . el Soard
Copy forwarded to Agtinga %\*dgﬁ{. Y pur

f} The Member Secretary, SPC Board, Odisha. Bhubaneswar
i) The Collector & District Magistrate, Jajpur

iii) The Dy. Director Geology, Directorate of Geology. Bhubaneswar

v} Guard File/Consent Register ;’f

REGIONAL OFFICER
SPC BOARD, ODISHA, KALINGANAGAR

c;ector, Jajpur
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Page - 7
Annexure-|
GENERAL STANDARDS FOR DISCHARGE OF
ENVIRONMENTAL POLLUTANTS PART -A : EFFLUENTS
Si. No. Parameters Standords
inland surface Public Land for Marne Coslal Areas
water Sewars irrigation
{a} {b} {r} {d}
1. Colour &odour Colourless/Odoy |  wveren See B of See § of Anney.1
rless as far as Annex-1
practicable
2 Suspended Solids {mgf) 100 600 200 For process
wastewater - 100
b For cooling water
effiuent 10% above :
total suspended matter
of influent.
3 Particular size of §5 Shall pass 850 e
5. pH value 55080 551080 551090 55190
6. Temperature Shail not excesd —— —-ee L Shall not exceed 5°C
5°C above the above the recaiving water
receiving water temparature ;
temperature
7 Oil & Grease mgit max 10 20 16 20
8. Total residual chirine 1.0 S 10
9. Ammonical nitrogen (as 50 56 50
N} mg/t max.
10. Total Kajeidah! nitrogen 100 e 156
{as NH;) mg/t max,
11 Free ammonia {as NHz) - M~5 0w e — I ” ‘ . 5{;
mg/t max.
12. Biochemical Oxygen 30 350 100 “ 1 {}G
Demand (5 days at
{20°C) mg/1 max.
[, 13 Chemical Oxygen 250 e e 250
Demand. mg/1 max
14 Arsenic {as As) mgi1 07z 0.2 02 c2
max.
15, Mercury (as Hg) mg/t 0.01 001 b e 3 601
max.
e P .
True Copy atteste
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168 Lead (as pb) mg/1 - 2.0
max.
17 Cardmium (as Cd) 20 1.0 e 20
mgit max, o
18. Hexavalent Chromium 01 20 e 1.0
{as Cr + 8} mg/l max.
18 Total Chromium (as 2.0 20 20
Cr) mg/l max.
20 Copper (as Cuj mg/ 30 30 38
max
21 Zinc (as Zny mg/l max. 50 15 s 15
22 Selenium (as Sc) mg# 0.05 0.05 s .08
max
23. Nickel {as Nilj mg#h 30 3¢ B E0
max
24 Cyanide (as CNj mg/l 6.2 2.0 G2 0.0z
max
25 Fluoride { as F) mg/ 20 15 s 15
max.
28. Uissolved Phosphates 50 1 e - e — E
{as P} mg/l max.
27 Sulphide {as S) mg/l 20 0 e e 50
max.
28 Phennoiic compounds 1.0 5.0 — 50
as (CeH0H) man
max
28 Radicactive materiais . ) ‘ i
a.  Alpha emitter 1w 10 1t 10
micro . _ ) )
curle/mi 10 10° 107 thil
b Beta emitter
micro
curla/mi,
30. Bio-agsay test 90% survival of fish | 90% survival | 90% survival . 80% survival of fish after |
after 96 hours in | of fish after of fish after | 98 hours in 100% efftuent
100% effluent 88 hours in | 98 hours in
100% 100%
effiuant effluem
31 Manganese (as Mnj 2 mgf 2 mg# s 2 mgyi !
32 |iron (Fey 3 mg/i 3 mgll S 3 my) ?
33 Vanadium (as V; 0.2 mg/l 0.2 mg/i S 02 mgh !
34, Nitrate Nitrogen Womgh s S . z;i z\;é o ;
- i

P
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Annexure-l}
4 NATIONAL AMBIENT AIR QUALITY STANDARDS
SL Pollutants Time Concentrate of Ambient Air
No. rj;g:;id Industrial | Ecologically ~ Methods of Measurement
Residential, | Sensitive Area |
Ruraland = (notified by
other Area Central
_ i Government) .
M @) B S &) 4) L& R L
4 Sulphur Dioxide (SO;). | Annual* 86 120 -Improved west and Gaske
ng/m’
24 Hours ** | 80 80 .- Ultraviolet flucrescence
2 Nitrogen Dioxide Annual * 40 | 30 - Modified Jacob &Hochherser
(NO,), ugim’ " { Na-Arsenite)
24Hours™ 80 (80  _ |-Chemiumnescence
3 Particulate Matter Annuat * 80 &0 { -Gravimetric
(size less than 10uam) : |~ TOFM
or PMug/im’ 24 Hours > 100 100 { - Beta Attenuation
4 Particulate Matier Annual 40 40 - -Gravimetric
{size less than 2.5um) - TOEM
_ or PM, sugim® 24 Hours * 60 L8O .~ Beta Attenuation
5 Ozone (Oy) ng/m® 8 Hours ** 100 100 ' - UV Photometnc
‘ : - Chemiuminescence
THours™ (180 180 v o Chemical Method ;
& Lead (Pb) ng/im Annual * i 050 080 -AASACP method after sampling
D on EMP 2000 or equivalent filter
24 Hours ** 1.0 1.0 | paper.
- _ - ED-XRF using Teflon fiter
7. Carbon Monoxide 8 Hourg ™ 02 C 02 - Non Dispersive Infra Red
(CO) mg/m® {NDIR)
.1 Hourg 04 04 ... Spectroscopy
8 Ammaonia (NH;) pg/m” | Annual® 100 100 -Chemilurminescence
- Indopheno! Biue Method
24 Hours™ 400 L2400 , - ‘
8. Benzene (CeHg) ng/m” | Annui * 0 05 05 -Gas Chromatography based
continucyus analyzer
- Adsarption and Desorption
i foliowed by GC analysis
10. Benzo (a) Pyrene Annual” 01 o1 | -Solvent extraction followed by
(BaP)-Particulate HPLC/GC analysis
phase only ng/m’ b
il Arsenic (As), ng/m® Annual* L 06 o8 | -AAS/ICP method after sampling
: ! on EPM 2000 or equivalent filter
b d . papes R :
12. Nickel (Ni).ng/m® Annual* L 20 .20 - -AAS/CPE method after sampiing
: | on EPM 2000 or squivalent filtler |
] . |_paper
Aanudd ambenene mesn of moinenun Wi mcasueeawsrys i g tone w2 partwuler site tmhon teace o oaeeh 04

hourly at uriform mereads,
24 howrly or 98 howrdy o i1 boury mounored values, o apphicable, ~hall be comphiod wirk 985 ot the B 1

a vear, M of the g, ey mmy exceed the s but e
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Letter Ng iﬁ%ﬂ[ﬁﬂ

ODISHA, BHUBANESWAR

{Constituted under the EP Ack, 10886 and EIA Notification, 2008 by the MpEP & (0
SRF-2/1, Linit-IX, Bhubanaswar- 751022, Tel 67425806868, F.maiseizsors

File No.SEIAA-1274/01-2021

To

Sri.Sunil Mallick,
At-Brajanagar, Po-Rudhia,Ps-Panikoili
Dist-Jajpur

Sub: Proposal of Sri.Sunil Mallick for mining of sand from Ranapal Baitarani River
Sand Quarry over an area of 12.00acres or 4.86ha at village— Ranapal, Tahasil-
Vyasanagar, District- Jajpur - Environmental Clearance reg.

Ref. SEIAA File No: SEIAA-1274/01-2021 dated 27.01.2021

Sir,
This is with reference to the application dated 27.01.2021 for grant of

el
&
Q{%nvironmentat clearance (submitted in the offline mode) for the proposed activities

mentioned above,

2. [The application has been submitted in the offline mode because there is no
provision at present for filing EC application for such cases (minor mineral extraction
involving area less than or equal to 5ha; ie., B2 category projects) in the online mode
before SEIAA in the PARIVESH portal. The relevant application Form-IM does not
appear on the screen of the said portal when EC appiication is to be filed to SEIAA]. The
applicant has submitted the application in Form-l,i.e. the Form in which applications for
minor mineral projects were being submitted Upto the year 2016 before SEIAA. The
Form-l does not contain some of the situational information relating to environmental
sensitivity, but much of the required information has been submitted by the applicant in
the Checklist and also in the PFR.

3. The application in Form-1 is supported by other necessary documents, namely the
PFR, DSR, EMP, Approved Mining Plan and Checklist.
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4. The proposed activities in a nut shell are as follows: -

a. This is a proposal for mining of sand from Ranapal Baitarani River Sand Quarry
lying in the Baitarani River bed located at village— Ranapal, Tahasil-
Vyasanagar, District- Jajpur, over lease area of 12.00acres or 4.86ha

b. The mine area is a part of the Survey of India Toposheet No. 73L/1,73L/5
bounded by Latitude: 20°56'59.27" N to 20°57'12.09° N and Longitude:
86°17'03.65"E to 86°17°08.33" E.

¢. The mining lease is an identified sairat source in the DSR. The Ranapal Baitarani

&

River sand Bed sairat source has been leased out under the OMMC Rules, 2016
by Tahasildar, Vyasanagar to Sri.Sunil Mallick {successful bidder) on the basis of
public auction for a lease period of 5 years.

d. The mining plan of the mining project prepared on behalf of successful bidder
(lessee) has been approved by Deputy Director Geology, Directorate of Geology.
Bhubaneswar on 25.06.2020.

€. As per the approved mining plan submitied, it is observed that the mineable
reserve annually in the lease area is 13496 cum of sand, when extracted upto a
depth of 2.0 m. No study of the annual rate of replenishment of sand has been
done for the sairat source which is a pre requisite as per the guidelines of
sustainable sand mining management issued by the MoEF & CC, Govt. of India,
and as per orders dated 13.09.2018 of the Hon'ble NGT.

f. The project proponent has also not furnished the width of the river, nor the
alignment of the extraction path for sand transportation. As reported by the
tahasildar, a river/road bridge is at a distance of 2.0Km away from the mining
lease area.

g. The cluster certificate has been furnished by the Tahasildar certifying that there is
no other mine located within 500 meters from the periphery of the proposed mine
lease area. As reported by the Tahasildar, this sairat source is not a part of any
cluster. '

h. As per the approved mining plan, it is observed that sand from the quarry will be
extracted upto a depth of 2.0 meter with annual extraction of sand not exceeding
5520 cum (maximum production capacity) during the valid lease period.

5. This proposal conforms to the item no. 1(a) in the schedule of EIA Notification.
2006 as amended time to time, and the minor mineral extraction project falls under
Category B2 as the mining lease area is less than 5ha.

2 True Copy attested
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6. The proposal is duly appraised by the SEAC in its meeting held on
19.04.2021.The SEAC has submitted the appraisal report and recommended for grant of
EC, vide their letter no. 347/SEAC-Misc-02 dated 22.04.2021.

7. The Environmental Clearance (EC) is accordingly granted to the proposed activity
of sand mining subject to the following conditions and stipulations. The EC shall take
effect from the date of registration of duly executed lease deed in this regard by the
Tahasildar and shall be coterminous with the expiry of lease period.

8. The Tahasildar, Vyasanagar who is the lease granting authority in this case is
responsible for monitoring strict compliance of the following conditions of grant of

environment clearance. by the project proponent{lesses).

9. Stipulated Conditions:

8.1 The project proponent has to carry out by engaging appropriate consultant. a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. The replenishment rate of sand may be calculated by
using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF &
CC, Govt. of India. The finding of the study shall be submitted to SEIAA to assess
the rate of replenishment of mined out sand in the lease area. Pending carrying
out of the study & submission of the report, this clearance is being granted in
an_adhoc manner and is liable to be revoked after one year i.e. after
20"Auqust,2022 if satisfactory re lenishment study report is not submitted.
The submission of study report of rate of annual replenishment of sand is obligatory
for the project proponent.

8.2 In the first year i.e. before the rainy season of 2022 the extraction of sand shall not
exceed 5520cum, calculated by multiplying the working area in sqmtr by
2.0 meter depth of excavation.

9.3 The project proponent should carry out River bed sand mining manually by
engading local laborers in force to check over exploitation of sand at the
source.

8.4 Any change in the plan or quantity to be produced shall require prior approval of
SEIAA.

9.5 There shall be a 'no working zone' to protect the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
drinking water project, or any cross drainage structure. 10 % of the width of river
shall be left intact along the embankments on both sides as ‘no mining zone’.
Further, no mining shall be allowed within 200 m of any existing structures dam,
weir, water intake structure of irrigation or drinking water project, or any cross
drainage structure._In case of River Bridge, this no_mining zone shall extend
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X

upto a minimum stretch of 200 meters from the bridge and it may extend upto

500 meters in sensitive locations. The lease area shall be accordingly curtailed
to carve out the actual sand mining area within the leasehold._Exact map of the
lease area, and the 'no mining zone' shall be drawn to scale, showing the DGPS
coordinates of all corner points, and the location of the bridge, embankment
extraction route & other structures; and such map has to be submitted to SEIAA by
the project proponent through the Tahasildar within three months of the date of
issue of the EC. The quantum of sand allowed to be extracted will be worked out on
the basis of the actual working area.

The lease area and the actual working area shall be demarcated on the ground by
erecting durable masonry /concrete pillars by the project proponent.

The project proponent shall take prior statutory and regulatory clearance as
required from the concerned authorities in respect of the project, before carrying out
any operation.

Mining is not permissible within the water channel or stream flow area. No stream
shall be diverted for the purpose of mining and no natural water course shall be
obstructed. The mining or any ancillary activity shall not in any way disturb the flow
pattern of the river water during the non monsoon period. There shall be no sand
mining in the river during the rainy season or when there is flow of water in the
river.

Sand mining operations shall not affect the existing sources for irrigation / drinking
water / industrial purpose.

8.10 The natural sand dunes, if any, near or surrounding the lease area shall not be

9.11

disturbed.
No_transportation of the minerals shall ordinarily be allowed on any road

passing through villages/habitations/forest land without prior explicit

permission. Transportation of minerals through existing rural roads can be allowed
only by the concerned Govt. Department/Gram Panchayat and only after required
strengthening, such that the carrying capacity of road is increased to handle the
sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public reads in case the same is proposed (o be used
for the project. No movement on any road is allowed on existing village road
network without appropriately increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRC Guideiines
with respect to complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close o schools,
temples, hospitals and such other public places only with prior written permission of
competent authority.

9.12 Vehicles hired for transportation of sand from the site should be in good condition

and should have poliution check certificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak hours.

9.13 The vehicles shall not be overloaded and shall be covered with Tarpaulin The

Tahasildar may collect an appropriate road maintenance levy from the lessee as
part of the lease conditions on the basis of quantum of sand transported. and utilize

4
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the proceeds of the levy for proper _maintenance of the extraction paths and roads
to prevent their degradation on account of plying of sand trucks.

9.14 The project proponent shall take all precautionary measures against causing
damage to flora and fauna of the locality. The PP shall plant and nurse to full
establishment a minimum of 100 number of saplings of native tree species along
the approach roads, river banks and in community areas in consuitation with the
Gram Panchayat.

9.15 Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

9.16 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

9.17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions spacified above The year wise funds
earmarked for environmental protection measures shall be kept in separate account
and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCR along
with the compliance report.

8.18 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation if any, existing nearby.

9.19 It shall be mandatory for the proiect management o submit quarerly compliance
reports on the status of implementation of the above stipulated environmental
safeguards to the SEIAA, Qdisha / SPCB, Odisha/ Regional Office of the MoEF&
CC, Bhubaneswar, in hard and soft copies on 1%'day of January. April, July. Qctober
of each calendar year failing which EC is liable to be revoked.

9.20 At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

9.21 The conditions stipulated in the environmental clearance will be closely monitored
on the ground by the lease granting authority. i.e. the Tahasildar, who shall ensure
compliance of the stipulated conditions and take corrective measures promptly in
case of any non- compliance and also ensure that the project proponent submits
quarterly compliance reports.

9.22 The concerned Regional Office of the MoEF&GCC/ SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEF&CC officer(s)/SPCB
officer(s) by furnishing the requisite data / information / monitoring reports.

8.23 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat /Panchayat Samiti /ZilaParisad Municipal Corporation / Urban Local
Body as the case may be.

98.24 Project proponent shall obtain Consent to Operate from the OSPCB and effectively
implement all the conditions stipulated therein. The mining activity shall not
commence prior to obtaining Consent to Establish / Consent to Operate from the
State Pollution Control Board.

9.25 The SEIAA, Odisha may revoke or suspend this EC, if implementation of any of the
above conditions is not satisfactory, The SEIAA, Odisha reserves the right to alter
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/modify the above conditions or stipulate any further condition in the interest of
environment protection.

8.26 The Project Proponent (lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, there is any change in ownership or
mining lease is transferred, then mining operation can be carried out only
after transfer of EC as per provisions of the para 11 of EIA Notification, 2006,
as amended from time to time.

8.27 Concealing any factual information or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides attracting penal provisions in the
Environment (Protection) Act, 1986.

8.28 The above conditions will be enforced inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Poilution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter.

8.29 This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble
Supreme Court of India, Hon'ble High Cour, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

8.30 Any appeal against this environmental clearance shall he with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010.
Member Zeéretary

Memo NoAGaA / CEIAA Dt 06 03-2n24, LY
Copy to -
1. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for

information.

2. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

3. Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-Viil,
Bhubaneswar for information.

4. Deputy D.G.Forest., Regional Office (EZ), Ministry of Environment & Forests. A-31,
Chandrasekharpur, Bhubaneswar for information.

5. Principal Secretary, Revenue and DM Department, Govt. of Odisha Bhubaneswar
for information. i

6. Collector & DM, Jajpur/ Sub Collector. Jajpur / Tahasildar, Vyasanagar for
Information and necessary action.

7. Guard file for record.

Bod
g -
Membﬁ sz’f’etary
dal
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